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Short titie and
commence-
ment.

Amendmeni of
section 14.

BILLS INTRODUCED N THE LEGISLATIVE ASSEMBLY OF THE
STATE OF TARIL NADU

Under Rule 130 of the Tamil Nadu Legislative Assembly Rules, the following Bill
which was introduced in the Legislative Assembly of the State of Tamil Nadu on

6th February 2013 is published together with Statement of Objects ard Reasons for
general information:—

LA. Bill No. 1 of 2013

A Bill further to amend the Annz University Act, 1878,

Be it enacted by the Legisiative Assembly of the State of Tamil Nadu in the Sixty-fourth
Year of the Republic of India as follows:-

1. (1) This Act may be called the Annz University (Amendment) Act, 2013.
{2) It shall come into force at ence.

" 2. In section 11 of the Anna University Act, 1878, in the sscond proviso to sub-section
(33, for the expression “sixty-five years®, the expressien "seventy ysars” shall be substituted.

Tamil Mady
Act 30 of
1978.

B~ oy N B s i -




TAMIL NADU GOVERNMENT GAZETTE EXTRAORDINARY

STATEMENT OF OBJECTS AND REASONS,

The second proviso to sub-section {3) of section 11 of the Anna University Act, 1078
(Tamil Nadu Act 30 of 1978) provides that the Vice-Chancellor of Anna University shall retire
from office, if during the term of his office, he completes the age of sixty-five years. Now,
the Govemment have decided to amend the said Tamil Nadu Act 30 of 1978 to raise the
retirement age of the Vice-Chancellor of Anna University from sbdy-five years to seventy
years on par with the Central Universities Act, 2009 (Central Act 25 of 2009), s0 as to utilize
the knowledge gained by academicians for the enrichment of higher education in engineering,
technology and allied sciences in the State.

2. The Bill seeks to give effect to the above decision.

P. PALANIAPPAN,
Minister for Higher Education.

AM.P. JAMALUDEEN,
Secretary.
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Part IV—Section 2

Tamil Nadu Acts and Ordinances

The following Ordinance which was promulgated by the Governor on the 27th May
2017 is hereby published for general information:—

TAMIL NADU ORDINANCE NO.2 OF 2017.

An Ordinance further to amend the Tamil Nadu Universities Laws.

WHEREAS the Legislative Assembly of the State is not in session and the Governor
of Tamil Nadu is satisfied that circumstances exist which render it necessary for him to
take immediate action for the purpose hereinafter appearing;

NOW, THEREFORE, in exercise of the powers conferred by clause (1) of Article 213
of the Constitution, the Governor hereby promulgates the following Ordinance:—

PART- [.
PRELIMINARY.
1. (1) This Ordinance may be called the Tamil Nadu Universities Laws (Amendment) Short litle and
Ordinance, 2017. 0 Commences
ment,
(2) It shall come into force at once.
PART-II
AMENDMENT TO THE MADURAI-KAMARAJ UNIVERSITY ACT, 1965.
Tamil Nadu 2. In section 11 of the Madurai-Kamaraj University Act, 1965, for sub-section (2) Amendment of
Act 33 of including the proviso thereto, the following sub-sections shall be substituted, namely:- section 11.

1965.
“(2) For the purpose of sub-section-(1), the Committee shall consist of —

(i) a nominee of the Chancellor, who shall be & retired Judge of the
Supreme Court or any High Court or an eminent educationist;

(i) a nominese of the Senate who shall be an eminent educationist; and

(iliy a nominee of the Syndicate who shall be an eminent educationist.

Ex-IV-2-151—1 [75]
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Amendment of
section 11.

Explanation.— For the purpose o-f this sub-section, “eminent

educationist” means a person,—

(i) who is or has been a Vice-Chancellor of any Universilty established
by the State Government or Central Government; or

{ii} who is a distinguished academician, with a minimum of ten years of
experience as Professor in a State or Central University or in bolh taken together; or

iiiy who is or has been a Direclor or Head of any institute of national
importance: -

Provided that the person so nominated shall not be a member of any of the
autherities of the University or shall rot be connected with the University or any college
or any recognized institufon of the University.

{2-A) A person recemmended by the Commitiee for appointment as Vice-Chanceflor
shall— .

{i} be a distinguished academician with highest level of competence, integrity,
morals and institutional commitment;

(i) possess such educational qualifications and experience as may be
speciHied by the State Government in consultation with the Chanceltor by an order published
in the Tamil Nadu Govemment Gazelle.

{2-B) The process of nominaling the” members to the Committee by the authorities
of the University and the Chancelior shall begin six months before the probable date of
occurrence of vacancy in the office of the Vice-Chancellor and shall be completed four
months before the probable date of seocumence of vacancy in the office of the Vice-
Chancellor.

(2-C) The process of preparting the pane! of suitable persons for appointment as
Vice-Chancellor shall begin at least four months befere the probable date of oceurrence
of the vacancy in the office of the Vice-Ghancellor.

(2-D) The Committee shall submit its recommendation to the Chancelior within
four manths from the date of its constitution. if the Commitlee does not submit its
recommendation te the Chancetior within the said perod, the Chancellor may grant further
time to the Commiltee to submit its recommendation or take steps to constitule another
Committee in accordarce with sub-section {2).”.

PART-H.
AMENOMENT TO THE ANNA UNIVERSITY ACT, 1978.
3. In section 11 of the Anna Universily Act, 1978, for sub-section (2) including the
provisos therelo, the iollowiig sub-sections shall be substiluted, namety:-
“(2) For the purpose of sub-section {1}, the Committee shall consisl of —
{iy a reminee of the Chancelior, who shall be a retired Judge of the Supreme
Court or any High Court or an eminent educalionist;

(i} a nominse of the Governmenl, who shall be a retired or serving officer of
the State Government not below the rank of Principal Secretary to Government or an
eminent educationist; and

(i) a nominee of the Syndicale who shall be an eminent educationist.

Explanation.— For the purpose of this sub-section, “eminent educationist’

means a persen,—

{i) who is or has been a Vice-Chancellor of any University established by the
State Government or Central Government; o

(#) who is a distinguished academician, with a minimum of ten years of
experience as Professor In a State or Central Universily or in both taken together; or

(i) who is or has been a Director or Head of any institute of naticnal
importance:

Provided that the person so nominated shall not be a member of any of
the authoritios of the University or shall nat be connected with the University or any college
or any recognized institution of the Universily.

TamitMadu
Act 30 of
878,
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(2-A) A person recommended by the Committee for appointment as Vice-Chancellor
shall—

(i) be a distinguished academician with highest level of competence, integrity,
morals and institutional commitment;

(i) possess such educational qualifications and experience as may be
specified by the State Government in consultation with the Chancellor by an order published
in the Tamil Nadu Government Gazette.

(2-B) The process of nominating the members to the Committee by the authority
of the University, the Government and the Chancellor shall begin six months before the
probable date of occurrence of vacancy in the office of the Vice-Chancellor and shall be
completed four months before the probable date of occurrence of vacancy in the office of
the Vice-Chancellor.

(2-C) The process of preparing the panel of suitable persons for appointment as
Vice-Chancellor shall begin at least four months before the probable date of occurrence
of the vacancy in the office of the Vice-Chancellor.

(2-D) The Committee shall submit its recommendation to the Chancellor within
four months from the date of its constitution. If the Committee does not submit its
recommendation to the Chancellor within the said period, the Chancelior may grant further
time to the Committee to submit its recommendation or take steps to constitute another
Committee in accordance with sub-section (2).".

PART-IV.

AMENDMENT TO THE BHARATHIAR UNIVERSITY ACT, 1981.

Tamil Nadu 4. In seclion 12 of the Bharathiar University Act, 1981, for sub-section (2) including ~Amendment of
?glt‘;z‘ of the proviso thereto, the following sub-sections shall be substituted, namely:- section 12.

“(2) For the purpose of sub-section (1), the Committee shall consist of —-

(i) a nominee of the Government, who shall be a retired or serving officer of
the State Govemment not below the rank of Principal Secretary to Government or an
eminent educationist;

(i) a nominee of the Senate who shall be an eminent educationist; and
(i) a nomiriee of the Syndicate who shall be an eminent educationist.
Explanation.— For the purpose of this sub-section, “eminent educationist”
means a person,—-

(i) who is or has been a Vice-Chancellor of any University established by the
State Government or Central Government; or

(i) who is a distinguished academician, with a minimum of ten years of
experience as Professor in a State or Central University or in both taken together; or

(ili) who Is or has been a Director or Head of any institute of national
importance:

Provided that the person so-nominated shall not be a member of any of
the authorities of the University or shall not be connected with the University or any college
or any recognized institution of the University.

(2-A) A person recommended by the Committee for appointment as Vice-Chancellor
shall—

(i) be a distinguished academician with highest level of competence, integrity,
morals and institutional commitment;

(i) possess such educatlonal qualifications and experience as may be
specified by the State Government in consultation with the Chancellor by an order published
in the Tamil Nadu Government Gazette.

Ex-IV-2-151—1a
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Amendment of
section 12.

(2-B) The process of nominating the membars lo the Commitlee by the authorilies
of the University and the Gevernment shall begin six months before the probable date of
occurrence of vacancy in the office of the Vice-Chancellor and shall be completed four
months before the probable date of occurrence of vacancy in the office of the Vice-
Chancellor.

(2-C) The process of preparing the pane! of suitable persoens for appointment as
Vice-Chancellor shall begin =t least four months before the probable dale of occurrence
of the vacancy in the office of the Vice-Chancellor.

(2-D) The Commiltee shali submit its recommendation to the Chancellor within
four months from the date of ils constitution. If the Commiltee does not submil s
recommendation to the Chancellor within the said pericd, the Chancellor may grant further
time fo the Committee to submil its recommendation or take steps to constitute ancther
Committee in accordance with sub-section (2).".

PART-V.
AMENDMENT TO THE BHABATHIDASAN UNIVERSITY ACT, 1981.

5. In section 12 of the Bharathidsan University Act, 1881, for sub-section (2) including
the proviso thereto, the following sub-sections shall be substituted, namety:-

“(2) For the purpese of sub-section (1), the Commitice shall censist of —-

{i) a nominee of the Gevemment, who shall be a retired or setving officer of
the State Govemment not below the rank of Principal Secretary to Government or an
eminent educationist;

(#) a nominee of the Benate who shal be an eminent sducationist; and
{iii) a nominee of the Syndicate who shall be an eminent educationist.
Explanation— For the purpose ef this sub-section, "eminent educationist”
means a person,—-
(i) who is or has been a Vice-Chancellor of any University established by the
State Government or Central Govemment; or
(il who is a distinguished academician, with & minimum of ten years of
experience as Professor in a Stale or Central University or in both laken tegether; or
{ili) who is or Ras been a Director or Head of any inslitute of national
imponrance: .
Provided that the person so nominated shall nol be a member of any of
the authorities of the University or shall not be cannected with the University or any college
or any recognized institution of the University.
(2-A) A person recommended by the Committee for appointment as Vice-Chancetior
shall—
() be a distinguished academician with highest level of compstence, integrity,
morals and institutional commitment; =

() possess such educational qualifications and experience as may be
specified by the State Gevernment in consultation with #we Chancelior by an order published
in the Tamil Nadu Govemmenl Gazelfe.

(2-B) The process of nominating e members {0 the Commitiee by the authotilies
of the University and the Govemment shall begin six months beldre the prebable dale of
oceurrence of vacancy in the office of the Vice-Chanceller and shall be completed four
months before the probable date of occurrence of vacancy in the office of the Vice-
Chancellor.

{2-C) The process of preparing the panel of suitable persons for appainimenl as
Vice-Chancefior shali begin at teast four months before the probable date of occurrence
of the vacancy in the office of the Vice-Chancellor.

{2-D) The Commitiee shall submit ils recommendation lo the Chancellor within
four months from the date of its constitution. K the Commniltee does not submit #is

Tamil Nadu
Act 2 of
1982.
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Tamil Nadu
Act 15 of
1984.

recommendation to the Chancellor within the said period, the Chancellor may grant further
time to the Committee to submit its recommendation or take steps to constitute another
Committee in accordance with sub-section (2).".

6. For removal of doubts, it is hereby declared that if the member nominated by
the Senate or the Syndicale to the Commitiee, before the date of commencement of the
Tamil Nadu Universities Laws (Amendment) Ordinance, 2017 does not possess the
qualifications specified in sub-section (2) of -section 12 of the Bharathidasan University
Act, 1981 (Tamil Nadu Act 2 of 1982), as amended by the said Ordinance, he shall cease
to be such member and in his place the Senate or the Syndicate, as the case may be,
shall nominate a member afresh possessing the qualifications specified in sub-section
(2) of section 12 of the Bharathidasan University Act, 1981 (Tamil Nadu Act 2 of 1982),
as amended by the said Ordinance.

PART-VI.

AMENDMENT TO MOTHER TERESA WOMEN'S UNIVERSITY ACT, 1984,

7. In section 12 of the Mother Teresa Women's University Act, 1984, for sub-section
(2) including the proviso thereto, the following sub-sections shall be substituted, namely:-

“(2) For the purpose of sub-section (1), the Committee shall consist of —-

(i) a nominee of the Government, who shall be a serving Principal of a
Women's College, who has put in not less than five years of service as principal;

(i) a nominee of the Academic Committee, who shall be an eminent woman
educationist; and ’

(iily a nominee of the Executive Council who shall be an eminent weman
educationist.

Explanation— For the purpose of this sub-section, “eminent woman
educationist” means a person,—

(i) who is or has been a Vice-Chancellor of any University established by the
State Government or Central Government; or

(iiy who is a distinguished academician, with a minimum of ten years of
experience as Professor in a State or Central University or in both taken together; or

] (iiiy who is or has been a Director or Head of any institute of national
importance: .
Provided ihat the person so nominated shall not be a member of any of
the authorities of the University or shall not be connected with the University or any college
or any recognized institution of the University.

(2-A) A person recommended by the Committee for appointment as Vice-Chancellor
shall— i

(iy be a distinguished academician with highest leve!l of competencs, integrity,
morals and institutional commitment;

(i) possess such educational qualifications and experience as may be
specified by the State Government in consultation with the Chancellor by an order published
in the Tamil Nadu Government Gazetts.

(2-B) The process of nominating the members to the Committee by the authorities
of the University and the Government shall begin six months before the probable date of
occurrence of vacancy in the office of the Vice-Chancellor and shall be completed four

months before the probable date of occurrence of vacancy in the office of the Vice-
Chancellor,

(2-C) The process of preparing the ‘pia'nel of suitable persons for appointment. as
Vice-Chancellor shall begin at least four months before the probable date of occurrence
of the vacancy In the office of the Vice-Chancsilor.

(2-D) The Commities shall submit its recommendation to the Chancellor within
four months from the date of its constitution. If the Committee does not submit its
recommendation to the Chancellor within the said period, the Chancellor may grant further
time to the Commitiee to submit its recommendation or take steps to constitute another
Committee in accordance with sub-section 2)..

Removal of
doubts.

Amendment of
section 12,
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al

Armendment of
seclion 3.

Amendment of
secton 11.

PART-WH.

AMENDMENT TO THE ALAGAPPA UNIVERSITY ACT, 1965,

8. In section 13 of the Alagappa University Act, 1985, for sub-saction (2) including
the proviso thereto, the following sub-sections shali be substituted, namely:-

“(2) For the pumpose of sub-section (1}, the Committee shaf oonsist of —-

{) a nominee of the Chancellor, who shall be a retired Judge of the Supreme
Court or any High Court or an eminent educationist;

(i} a nomiree of the Government, who shall be a refinad or serving officer of
the State Govemment not below the rank of Prircipal Secretary to Govemment or an
eminent educationist;

() a nominee of the Senale who shall ba an eminent educationist; and

{v) two nominees of the Syndicate whe shall be sminen! educationisis.

Explanation— For the purpose of this sub-section, “eminent educationist”
means a person,—-

(i) who is or has been a Vice-Chanostior of any Universily establishad by the
State Government or Central Government; of,

(i) who is a distinguished academician, with a minimum of ten years of
experience as Professor in a State or Central University er in both taken together; or

(i) who is or has been a Direcior or Head of any inshitute of national
importance:

Provided that the person so nominalsd shall nat be a member of any of
the authorties of the University or shail not be cennected with the University or any college
or any recegnized institution of the University.

{2-A) A person recemimended by the Commities for appoistment as Vice-Chanoellor
shali—

) be a dislinguished academiciai with highest level of competance, inlegrly,
morals and instilutional commitment;

{#; possess such educalional gualifications snd expesience as may be
specified by the State Govemnment in consullztien with the Chancelior by an order published
in the Temdl Madu Govemment Gazetle.

{2-8) The process of nominating the membess to the Committee by the authorities
of the University, the Government and the Chancelor shali begin six months befere the
probable date of occumence of vacancy in the office of the Vice-Chancellor and shall be
completed four months before the probable date of eocusmence of vacsney in the office of
the Vice-Chancelior.

{2-C} The process of preparing the panel 6f suitable persons for appointment as
Vice-Chanoeilor shall begin at least four months before the probable dalte of occurrence

of the vacancy in the office of the Vice-Chancellor.

(2-D) The Commiitee shafl submit its recommendation to the Chancetior within
foir months from the dale of its constiution. f the Committee does not submit is
recommendation (o ihe Chancelior within the said periad, the Chancefior may granl iucther
time o the Commiltee to submit ls recommendation of take steps o constitute another
Commitlee In accordance with sub-section @

PART-GIL
AMENDMENT TO THE MANONMANIAM SUNDARANAR UMIVERSITY ACT, 1986.

9. In seclion 11 of the Manonmaniam Sundaranar University Act, 1990, for sub-
sections (2) including the proviso thereto, the following sub-seclions shall be substituted,
namely:-

“(2} For the purpose of sub-section (1), the Committee shall consist of —

Tamil Nadu
Act 23 of
7986,

TamilNadu
Act 31 of
1990.
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Tamil Nadu
Act 45 of
g 1997.

(i) a nominee of the Government, who shall be a retired or serving officer of
the State Government not below the rank of Principal Secretary to Government or an
eminent educationist;

(i) a nominee of the Senate who shall be an eminent educationlst; and
(iii) a nominee of the Syndicate who shall be an eminent educationist.

Explanation.— For the purpose of this sub-section, “eminent educationist”
means a person,—-

(i) who is or has been a Vice-Chancellor of any University ‘established by the
State Government or Central Government; or

(i) who Is a distinguished academician, with a minimum of ten years of
experience as Professor in a State or Central University or in both taken together; or

(iiiy who is or has been a Director or Head of any institute of national
importance:

Provided that the person so nominated shall not be a member of any of
the authorities of the Unlversity or shall not be connected with the University or any college
or any recognized institution of the University.

(2-A) A person recommended by the Committee for appointment as Vice-Chancellor
shall—
(i) be a distinguished academiclan with highest level of competence, integrity,
morals and institutional commitment; 2
(i) possess such educational qualifications and experience as may be
specified by the State Government in consultation with the Chancellor by an order published
in the Tamil Nadu Government Gazetle.

(2-B) The process of nominating the members to the Committee by the authorities
of the University and the Government shall begin six months before the probable date of
ocourrence of vacancy in the office of the Vice-Chancellor and shall be completed four
months before the probable date of occufrence of vacancy in the office of the Vice-
Chancellor.

(2-C) The process of preparing the panel of suitable persons for appointment as
Vice-Chancellor shall begin at least four months before the probable date of occurrence
of the vacancy in the office of the Vice-Chancellor.

(2-D) The Committee shall submit its recommendation to the Chancellor within
four months from the date of its constitution. If the Committee does not submit its
recommendation to the Chancellor within the said period, the Chancellor may grant further
time to the Committee to submit its recommendation or take steps to constitute another
Committes in accordance with sub-section (2).".

PART-IX.
AMENDMENT TO THE PERIYAR UNIVERSITY ACT, 1997.
10. In section 12 of the Periyar University Act, 1997, for sub-section (2) including the
proviso thereto, the following sub-sections shall be substituted, namely:-
“(2) For the purpose of sub-section (1), the Committee shall consist of —

(i) a nominee of the Government, who shall be a retired or serving officer of
the State Government not below the rank of Principal Secretary to Govemnment or ‘an
eminent educationist;

() a nominee of the Senate who shall be an eminent educationist; and
(i) a nominee of the Syndicate who shall be an eminent educationist.
Explanation— For the purpase of this sub-section, “eminent educationist"
means a person,—-
1 (i) who is or has been a Vice-Chancellor of any University established by the
State Government or Central Government; or
(i) who is a distinguished academician, with a minimum of ten years of
experience as Professor In a State or Centrat University or in both taken together: or
(iii) who is or has been a Director or Head of any institute of national
importance:

Amendment of
settion 12,
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Removal of
doubts.

Amendment of
section 12.

Provided that the person so nominated shall not be a member of any of
the authorities of the University or shall not be connecled with the University or any coliege
of any recognized institution of the University.

(2-A) A persen recommended by the Committee for appoiniment as Vice-chancellor
shall—

(i) be a distinguished academician with highest level-of competence, integrity,
morfals and insiitutional cemmitment;

(i) possess such educational qualifications and experience as may be
specified by the State Government in consultation with the Chancellor by an order published
in the Tamil Nadu Government Gazetls.

(2-B) The precess of nominating the members to the Committee by the asuthorities
of the University ard the Government shall begin six months before the probabie dale of
cocumence of vacancy in the office of the Vice-Chancellor and shall be completed four
months before the probable date of occurrence of vacancy in the office of the Vice-
Chancelior.

{2-C) The provess of preparing the panel of suitable persens for appoilment as
Vice-Chancelier shafl begin at feast four months before the probable dale of ecourrence
of the vacarncy in the office of the Vice-Chancellor.

(2-D) The Committee shall submit its recommendation to the Chancellor within
four months from the date of its consfitution. If the Committes does not submit ils
recommendation {o the Chancelior within the sald perod, the Chancelior may grant further
time to the Committee to submit its recommendation or take steps 1o constilute another
Commitiee in accordanoe with sub-section (2).".

11. Fer remioval of doubls, it is hereby declared that if the member nominated by the
Senale or the Syndicate to the Cemmitiee, before the date of commancement of the Tanil
Madu Universities Laws (Amendment) Ordinance, 2017 does not pessess the gualificatians
specified in sub-section (2) of section 12 of the Periyar University Act, 1997 (Tawmill Nedu
Act 45 of 19597), as amended by the said Ordinance, he shall cease 1o be such member
and in his plage the Senate or the Syndicate, as the case may be, shaill nominate a
member alresh pessessing the qualifications specified in sub-section (2) of section 12
of the Periyar University Act, 1987 {Tamil Nadu Act 45 of 1997), as amended by B said
Ordinanca.

PART - X.
AMENDMENT TO THE THIRUVALLUVAR UNIVERSITY ACT, 2GG2.
12. in section 12 of the Thiruvalluvar University Act, 2002, for sub-section (2 including
the proviso therelo, the following sub-sections shall be substituted, namsty:-
“{2) For the purposs of sub-section (1), the Committee shall consist of —
() anomines of the Chancellor, who shall be a retired Judge of the Supreme
Court or any High Court or an eminent educationist;

(i) a nominee of the Government, who shall be.a refired or serving efficer of
the State Govermment not below the rank of Principal Secrelary lo Govemment or an
eminent educationist; and

{i#)) a nominee of the Syndicate who shall be an eminent educationist.
Explanation.— For the purpose of this sub-section, "eminent educationist”
Mmeans a person,—-
() who is or has been a Vice-Chancellor of any University established by the
State Goxvernment or Centtal Government; or

(i) who is a distinguished academician, with a minimum of ten years of
experience as Professor in a State or Central University or in both taken together; or

{#i)) who is or has been a Direcler or Head of any institule of national

importance:

TamilNadu
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TamilNadu
Act 27 of
2002.

Provided that the person so nominated shall not be a member of any of the
authorities of the University or shall not be connected with the University or any college
or any recognized institution of the University.

(2-A) A person recommended by the Committee for appeintment as Vice-Chancellor
shall—

(i) be a distinguished academician with highest level of competence, integrity,
morals and institutional commitment;

. (i) possess such educational qualifications and experience as may be
specified by the State Government in consultation with the Chancellor by an order published
in the Tamil Nadu Government Gazeite.

(2-B) The process of nominating the members to the Committee by the authority
of the University, the Government and the Chancellor shall begin six months before the
probable date of occurrence of vacancy in the office of the Vice-Chancellor and shall be
completed four months before the probable date of ccourrence of vacancy in the office of
the Vice-Chancellor.

(2-C) The process of preparing the panel of suitable persons for appointment as
Vice-Chancellor shall begin at least four months before the probable date of occurrence
of the vacancy in the office of the Vice-Chancellor.

(2-D) The Committee shall submit ifs recommendation to the Chancellor within
four months from the date of its constitution. If the Committee does not submit its

recommendation to the Chancellor within the'said period, the Chancellor may grant further
time to the Committee to submit its recommendation or take steps to constitute another

"

Committee in accordance with sub-section (2).".
PART — XLI.

AMENDMENT TO THE TAMIL NADU OPEN UNIVERSITY ACT, 2002.

13. In section 10 of the Tamll Nadu Opén University Act, 2002, for sub-section 2)
including the proviso thereto, the following sub-sections shall be substituted, namely:-

“(2) For the purpose of sub-section (1), the Committee shall consist of —-

(i) a nominee of the Chancellor, who shall be a retired Judge of the Supreme
Court or any High Court or an eminent educationist;

(i) a nominee of the Government, who shall be a retired or serving officer of
the State Government not below the rank of Principal Secretary to Government or an
eminent educatlonist; and

(iily a nominee of the Syndicate who shall be an eminent educationist.

Explanation.— For the purpose of this sub-section, “eminent educationist’
means a person,—-

(i) who is or has been a Vice-Chancellor of any University established by the
State Government or Central Government; or

(i) who is a distinguished academician, with a minimum of ten years of
experience as Professor in a State or Central University or in both taken together; or

(iiiy who is or has been a Director or Head of any institute of national
importance:

Provided that the person so nominated shall not be a member of any of
the authorities of the University or shall not be connected with the University or any college
or any recognized institution of the University.

. (2-A) A person recommended by the Committes for appointment as Vice-Chancellor
shall—

(i) be a distinguished academician with highest level of competence, integrity,
morals and institutional commitment;

” (i) possess such educational qualifications and experience as may be
§pe01f|ed by the State Government in consultation with the Chancellor by an order published
in the Tamil Nadu Government Gazette.

(2fB) T_he process of nominating the members to the Committee by the authority
of the University, the Govarnment and the Chancellor shall begin six months before the

Amendment of
section 10.
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probable date of occurrence of vacancy in the office of the vm-cmmgwg@m
Compleled four months before the probable date of OCCurrence of VaCAN0Y in e oifice of
the Vice-Chancetior. g

{2-C) The process of Preparing the panal of suitable Persons for 2o6Gintment as
Vice-Chancelior shall bagin at least four months befora the-probape date of vesurvence
of the vacancy in ihe office of the Vice—Chanceilor.

PART - xi.
AMENDMENT 70 THE TARIL NADU TEACHERS EDUCATfOH UNivERSHY
ACT, 2
Amendment of 14. in section 10 ef e Tamil Nadu Teachers Education University agt 2008, for s Tﬁ”ﬁfgﬁg‘c ‘
Section 10. section (2) Including the proviso thereto, the following sub-sections ghay be subsiluted B ;

namsty:- y
2} For the Putpose of sub-section (1), the Compmitice 8hall congigt of —

B} a nomines of the Chancelfor, who shay be a retired Judge of the Supreme
Court or any High Court or an eminent educationist;

{il) a nomines of the Government, who shali be a retired o serving officer of
the State Govemment nol below the 2nk of Principat Secrelary 1g Govermen! o an
emingnt educationist; and ’

() a nominee of the Syndicate whe shali be an eminen! e8ucationis.

Explanation— For the pumpose of hie Suby-saction, “emminent ‘etucativaist”
Means & person .

) who is or has been 4 Vice-Chancelior of any Universty established by fhe
State Govemment or Centrsl Govemment; or i

) who is 3z distinguishad academician, With a minimugr, of fen years of
expenience as Professor in a Stale gr Central Um'versitym in both taken logathar of

) who is or has been g Directer or Head of &Y nstiule o naticra!
importanca-- ' '

Provided that the PEISON 80 nominated shay ol b & memper g any of the
authorities of the University or shall not be conniscted with the University of any college
or any recognized institution of the University, '

(2-A) A parsen feoommended by the Commities for appaimnem 85 Yice-Chancelior
shati—

# bea distinguished academician with highest fove| of Competence, mga@my“
morals and nstitutional commitment; .

(i) possess sych educational Gualificationg and expereppe @5 may be
Speciiied by the State Government i consultation with the Chancelfor by an orge, DPubfisked
in the Tamy Nady Govemyment Gazelte,

28} The process ©f nominating the members {o the Committes by the authority
iversity the Government and the Chanoelior shay bagin six months before the
probable date of BCoumence of vacancy in the office of the Vice-Chancaligy and shall ba
compleled four months before the probabie date of occurrence of Vacancy in the offica of
the Vice-Chancelior.

2-D) The Committes shay submil s recommendation to the Chanceijor witiin
four months from the date of s constitution. It ke Commitlee dosg pgt submil #s
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recommendation to the Chancellor within the said period, the Chancellor may grant further
time to the Committee to submit its recommendation or take steps to constitute another
Committee in accordance with sub-section (2).".

PART-XIII.
AMENDMENT TO THE ANNAMALAI UNIVERSITY ACT, 2013.

15. In section 9 of the Annamalai University Act, 2013, for sub-sections (2) including
the proviso thereto, the following sub-sections shall be substituted, namely:-

“(2) For the purpose of sub-section (1), the Committee shall consist of —

(i) anominee of the Chancellor, who shall be a retired Judge of the Supreme
Court or any High Court ot an eminent educationist;

(iiy a nominee of the Government, who shall be a retired or serving officer of
the State Govemment not below the rank of Principal Secretary to Government or an

_eminent educationist; and

(iiiy @ nominee of the Syndicate who shall be an eminent educationist.

Explanation.— For the purpose of this sub-section, “eminent educationist”
means a persen,— .

(i) who is or has been a Vice-Chancellor of any University established by the
State Government or Central Government; or ’

(i) who is a distinguished academician, with a minimum of ten years of
experience as Professor in a State or Central University or in both taken together; or

{iiiy who is or has been a Director of Head of any institute of national
importance:
~ Provided that the person so nominated shall not be a member of any of
the authorities of the University or shall not be connected with the University or any college
or any recognized institution of the University.

(2-A) A person recommended by the Committee for appointment as Vice-Chancellor
shall—

(i) bea distinguished academician with highest level of competence, integrity,
morals and institutional commitment;

(i) possess such educational qualifications and experience as may be
specified by the State Government in consuitation with the Chancellor by an order published
in the Tamil Nadu Govemment Gazette.

(2-B) The process of nominating the members to the Gommittee by the authority
of the University, the Government and the Chancellor shall begin six months before the
probable date of occurrence of vacancy in the office of the Vice-Chancellor and shall be
completed four months before the probable date of occurrence of vacancy In the office of

the Vice-Chancellor.

(2-C) The process of preparing the panel of suitable persons for appointment as
Vice-Chancellor shall begin at least four months before the probable date of occurrence
of the vacancy in the office of the Vice-Chancellor.

(2-D) The Committee shall submit its recommendation to the Chancellor within
four months from the date of its constitution. If the Committee does not submit its
recommendation to the Chancellor within the said period, the Chancellor may grant further
time to the Committee to submit its recommendation or take steps 1o conslitute another

Comnmittee in accordance with sub-section (2).".

Ch. VIDYASAGAR RAO
27th May 2017. Govermor of Tamil Nadu.

amendment

o .
section 9.
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. EXPLANATORY STATEMENT.

At present, in the Madumi»l(amam;‘ Universily Act, 1885 {Tamil Nadu Act 23 of 1985),
the Anna University Act, 1973 (Tamil Nadu Act 30 of 1278). the Bharathiar University Act,
1981  (Tamil Nady Act 1 of 1882), the Bharathidasan University Act, 1984 {Tamil Nadu
Act 2 of 1982), the Mother Teresa Women’s University Act, 1984- (Tamil Nadu Act 15 of
1984), the Alagappa University Act, 1085 {Tamil Nadu Act 23 of 1885}, the Manonmaniam
Sundaranar University Act, 1280 {Tamil Nadu Act 31 of 1984}, the Periyar University Act,

preseribed far members of Search Commitiee and for the Vice-Chancelior. Further, no

for appointment as Vice-Chancellor and for appeiniment of Vice-Charnoeller by the
Chancellor. The Government have therelore decided to amend the said Tamil Nady Acts
suitably lo make specific provisions for the gbove said purposes.

2. The Ordmmmmmm‘mmm_
- :
(ﬁyomef@maeﬁemmr)

8.8, POOVALINGAM,

Secretary to Gavemmen!—h—daarge,
Law Department.
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The following Act of the Tamil Nadu Legislative Assembly received the assent of the
Governor on the 25th July 2017 and is hereby published for general information:-
ACT No. 24 OF 2017.
An Act further to amend the Tamil Nadu Universities Laws.
Be it enacted by the Legislative Assembly of the State of Tamil Nadu in the Sixty-eighth
Year of the Republic of India as follows:—
PART- |
PRELIMINARY
Short title and 1. (1) This Act may be called the Tamil Nadu Universities Laws (Amendment)
commence-
ment Act, 2017.

Amendment of
section 11

{2) It shall be deemed to have come into force on the 27th day of May 2017.
PART-II.

AMENDMENT TO THE MADURAI-KAMARAJ UNIVERSITY ACT, 1965.

2. In section 11 of the Madurai-Kamaraj University Act, 1965, for sub-section (2)
including the proviso thereto, the following sub-sections shall be substituted, namely:-

“(2) For the purpose of sub-section (1), the Committee shall consist of —

(i) a nominee of the Chanceilor, who shall be a retired Judge of the Supreme
Court or any High Court or an eminent educationist;

(i) a nominee of the Senate who shall be an eminent educationist. and
(i) a nominee of the Syndicate who shall be an eminent educationist.

Explanation.—For the purpose of this sub-section, “eminent educationist’ means a
person,—

(i) who is or has been a Vice-Chancellor of any University established by the
State Government or Central Government; or

(i) who is a distinguished academician, with a minimum of ten years of
experience as Professor in a State or Central University or in both taken together; or

(ify who is or has been a Director or Head of any institute of national
importance:

Provided that the person so nominated shall not be a member of any of the
authorities of the University or shall not be connected with the University or any college
or any recognized institution of the University.

(2-A) A person recommended by the Committee for appointment as
Vice-Chancellor shall—

(i) be a distinguished academician with highest level of competence, integrity,
morals and institutional commitment;

(if) possess such educational qualifications and experience as may be
specified by the State Government in consultation with the Chancelior by an order
published in the Tamil Nadu Government Gazette.

(2-B) The process of nominating the members to the Committee by the Chancellor,
the Senate and the Syndicate shall begin six months before the probable date of
occurrence of vacancy in the office of the Vice-Chancellor and shall be completed four
months before the probable date of occurrence of vacancy in the office of the
Vice-Chancellor.

Tamil Nadu
Act 33 of
1965,
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(2-C) The process of preparing the panel of suitable persons for appointment as Vice-
Chancellor shall begin at least four months before the probable date of occurrence of the
vacancy in the office of the Vice-Chancetior.

{2-D) The Committee shall submit its recommendafion to the Chancellor within four
months from the date of its constitution. If the Committee does not submit its recommendation
to the Chanoelior within the said period, the Chanceflor may grant further time to the
Commitice to submit its recommendation or take steps to constitute another Committee in
accordance with sub-section {2).”.

PART-HlI.

AMENDMENT TO THE ANNA UNIVERSITY ACT, 1978.

3. In section 11 of the Anna University Act, 1978, far sub-section (2) including the provisos
thereto, the following sub-sections shall be substituted, namely:-

*{2) For the purpose of sub-section (1), the Committes shall consist of—

{i) a nominee of the Chancellor, whe shall be a retired Judge of the Supreme
Court or any High Court or an eminent educationist;

(i) @ nominee of the Government, who shall be a retired or serving officer of
the State Government not below the rank of Principal Secretary to Gevernment or an
eminent educationist;, and

(i) a nominee of the Syndicate who shall be an eminent educationist.

Explanation.—For the puspose of this sub-sectien, “eminent educationist” means
a8 person,—

{i) who is or has been a Vice-Chanceflor of any University established by the
State Govemment or Central Government; or

(i) who is a distinguished academician, with a minimum of ten years of
experience as Professor in a State or Central University or in both taken together; or

{iii) who is or has been a Director or Head of any institute of national
importance:

Provided that the person so nominated shali not be @ member of any of the
authorities of the University or shall not be connrected with the University or any coflege
or any recognized institution of the University.

(2-A) A person recommended by the Committee for appeintment as
Vice-Chancellor shall—

(i) be a distinguished academician with highest jevel of competence, integrily,
morals and institutional commitment;

(i) possess such educational qualifications and experience as may be
specified by the State Government in consultation with the Chancelior by an order
published in the Tamil Nadu Government Gazefte.

{2-B) The process of nominating the members to the Committee by the Chancellor,
the Govemment and the Syndicate shall begin six months before the probable date of
occurrence of vacancy in the office of the Vice-Chanvetior and shall be completed four
months before the probable date of occumence of vacangy in the office of the
Vice-Chancelior.

(2-C) The process of preparing the panel of suitable persons for appointment
as Vice-Chancellor shall begin at feast four months before the probable date of
occurrence of the vacancy in the office of the Vice-Chancetior.

(2-D) The Committee shall submit its recommendation to the Chancellor within
four months from the date of its constitution. If the Committee does not submit its
recommendation to the Chancellor within the said peried, the Chancellor may grant further
time to the Committee to submit its recommendation or take steps to constitute anocther
Commiftee in accordance with sub-section {2).".

Amendment of
section 11
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Amendment of
section 12

Amendment of
section 12

PART-IV.
AMENDMENT TO THE BHARATHIAR UNIVERSITY ACT, 1981

4. In section 12 of the Bharathiar University Act, 1981, for sub-section (2) including the
proviso thereto, the following sub-sections shall be substituted, namely:-

“(2) For the purpose of sub-section (1), the Committee shall consist of —

(i) a nominee of the\Government, who shall be a retired or serving officer of the
State Government not below the rank of Principal Secretary to Government or an eminent
educationist; ‘

(ii) a nominee of the Senate who shall be an eminent educationist; and
(iif) a nominee of the Syndicate who shall be an eminent educationist.

Explanation.— For the purpose of this sub-section, “eminent educationist” means a
person,—

(i) who is or has been a Vice-Chancellor of any University established by the State
Government or Central Government; or

(ify who is a distinguished academician, with a minimum of ten years of experience
as Professor in a State or Central University or in both taken together; or

(iii) who is or has been a Director or Head of any institute of national importance:

Provided that the person so nominated shall not be a member of any of the
authorities of the University or shall not be connected with the University or any college
or any recognized institution of the University.

(2-A) A person recommended by the Committee for appointment as
Vice-Chancellor shall—

(i) be a distinguished academician with highest level of competence,
integrity, morals and institutional commitment;

(i) possess such educational qualifications and experience as may be
specified by the State Government in consultation with the Chancellor by an order
published in the Tamil Nadu Government Gazette.

(2-B) The process of nominating the members to the Committee by the
Government, the Senate and the Syndicate shall begin six months before the probable
date of occurrence of vacancy in the office of the Vice-Chancellor and shall be completed
four months before the probable date of occurrence of vacancy in the office of the
Vice-Chancellor.

(2-C) The process of preparing the panel of suitable persons for appointment as
Vice-Chancellor shall begin at least four months before the probable date of occurrence
of the vacancy in the office of the Vice-Chancellor.

(2-D) The Committee shall submit its recommendation to the Chancellor within
four months from the date of its constitution. If the Committee does not submit its
recommendation to the Chancellor within the said period, the Chancellor may grant further
time to the Committee to submit its recommendation or take steps to constitute another
Committee in accordance with sub-section (2).".

PART-V.
AMENDMENT TO THE BHARATHIDASAN UNIVERSITY ACT, 1981,

5. In section 12 of the Bharathidasan University Act, 1981, for sub-section (2) including
the proviso thereto, the following sub-sections shall be substituted, namely:-

“(2) For the purpose of sub-section (1), the Committee shall consist of —

(i) a nominee of the Government, who shall be a retired or serving officer of
the State Government not below the rank of Principal Secretary to Government or an
eminent educationist;

Tamil Nadu
Act 1 of
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Act 2 of
1982
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(i) a nominee of the Serate who shall be an eminent educationist; and
(iii) a nominee of the Syndicale who shall be an eminent educationist.

Explanation.—For the purpose of this sub-section, “eminent educationist” means
a person,—

(i) who is or has been a Vice-Chancellor of any University established by the
State Government or Central Government; or

(i) who is a distinguished academician, with a minimum of ten years of
experience as Professor in a State or Central University or in both taken together; or

(iiy who is or has been a Director or Head of any institute of national
importance:

Provided that the person so aominated shall not be a member of any of the
authorities of the University or shall not be connected with the University or any college
or any recognized institution of the University. ’

(2-A) A person recommended by the Commitiee for appointment as
Vice-Chancelflor shall—

(i) be a distinguished academician with highest level of competence, integrity,
morals and institutional commitment;

(i) possess such educational qualifications and experience as may be
specified by the State Government in consuliation with the Chancellor by an order
published in the Tamil Nadu Govemment Gazefte.

(2-B) The process of neminating the members to the Committee by the
Government, the Senate and the Syndicate shall begin six months before the probable
date of occurrence of vacancy in the office of the Vice-Chancelier and shall be completed
four months before the probable date of occurrence of vacancy in the office of the
Vice-Chancellor. :

(2-C) The process of preparing the panel of suitable persons for appointment
as Vice-Chancellor shall begin at least four months before the probable date of occurrence
of the vacancy in the office of the Vice-Chancetlior.

(2-D) The Committee shall submit its recommendation to the Chancellor within
four months from the date of its constitution. If the Coemmittee dees not submit its
recommendation to the Chancellor within the said peried, the Chancellor may grant
further time to the Committee to submit its recommendation or take steps to constitute
another Committee in accordance with sub-section {2)7.

6. For remova! of doubts, it is hereby declared that if the member nominated by the
Senate or the Syndicate to the Committee, before the date of commencement of the
Tamil Nadu Universities Laws (Amendment) Act, 2017 does not pessess the qualifications
specified in sub-section (2) of section 12 of the Bharathidasan University Act, 1881
(Tamil Nadu Act 2 of 1982), as amended by this Act, he shall cease to be such member
and in his place the Senate or the Syndicate, as the case may be, shail nominate a
member afresh possessing the gqualifications specified in sub-section (2) of section 12
of the Bharathidasan University Act, 1881 (Tamil Nadu Act 2 of 1882), as amended by this
Act. .

PARTML.
AMENDMENT TO MOTHER TERESA WOMEN'S UNIVERSITY ACT, 1984.

7. In section 12 of the Mother Teresa Wemen's University Act, 1984, for sub-section
{2) including the proviso thereto, the following sub-sections shall be substituted, namely:-

“(2) For the purpose of sub-section (1), the Committee shall consist of —

: () a nominee of the Gowemment, who shall be a serving Principal of a
Women’s College, who has put in net less than five years of service as Principal; -

(i) a nominee of the Academic Committee, who shall ba an eminent weman
educationist; and

Removal of
doubts

Amendment
of section
2.



